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“That the Bill further to gmend
the Constitution of India be taken
into consideration.”

I introduced this Bill on 22nd June
1962 and it has taken four years some-
how or other....

Mr. Chairman: He would only intro-
duce the Bill today. He will continue
his speech on the next day.

Shri U. M. Trivedi: It has been ai-
ready introduced. I am moving this
Bill for consideration now. It'was my
preliminary remark that this Bill was
introduced by me on 22nd June 1962
to accept the language of 13,71,938
souls living in India—the Sindhis—
whose mother-tongue is Sindhi, whom
in order to attain independence for
our country, we sacrificed.

Mr. Chairman: He will continue his
speech on the next day when it comes
up for discussion.

17.02 hrs.

BUSINESS OF THE HOUSE

Mr. Chairman: The Leader of the
House could not make the statement
shis morning. He will make it now.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He is in form now. We pray
for his speedy recovery.

of Parliamentary

The Minister
Affairs and Communications (Shri
Satya Narayan Sinha): Thank you.

With your permission, Sir, I rise to
announce that Government Business
during the remaining part of the cur-
tent Session will consist of:—

(1) Consideration and passing of
the Essential Commodities
(Amendment) Bill, 1966.
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(2) Consideration of 3 Resolution
seeking approval of Presi-
dent’s Rule in Punjab.

(8) Consideration and passing
of—

The Punjab State Legislature
(Delegation of Powers)
Bill, 1966.

The Delhi High Court Bill,
1965, as reported by the
Select Committee.

The Punjab Reorganisation
Bill, 1966.

(4) Consideration of a motion
for reference of the Repre-
sentation of the People
(Amendment) Bill, 1966 to
a Joint Committee.

(5) Consideration and passing
ot  the Railway Property

(Unlawful Possession) Bill,
1966, as passed by Rajya
Sabha.

(6) Further consideration and
passing of the Banaras
Hindu University (Amend-
ment) Bill, 1965 35 passed

by Rajya Sabha.

(7) Consideration and passing of
the Unlawful Activities (Pre-
vention) Bill, 1966.

Some hon. Members: The
Bill.

Shri Satya Narayan Sinha: I do
not know whether it is black or
white, but it is a Bill.

(8) Discussion on the Gold Con-
trol Order in a motion to be
moved by Shri Prakash Vir
Shastrj and others on Satur-
day, the 3rd of September at
4.00 p.M.

Black

In order to complete the above
business, I request you and the
House to agree to the extension of
the Session by four more sittings on
th 3rd, 5th, 6th and 7th September,
1966.

Shri Umanath (Pudukkottai): Sir,
last Friday, and Friday before that, I
had raised the question of the Bidi
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[Shri Umanath]

and Cigar Bill being put off for so
many years. I wanted an assurance
from the hon. Minister that it would
be brought during this session. Then
the hon. Minister gave an assurance
that this particular Bill will be intro-
duced for discussion and passing to-
wards the end of the session. That
was the assurance given. He has not
included it in the statement that he
has made and again it is going to be
put off, It means that an assurance
given is being violated. If assurances
are violated by the hon. Minister like
this, it is a very bad thing. Then if
somebody protests, they move a
motion expelling or suspending him.
They gave an assurance. Now the
hon. Minister is keeping silent. He
violated the assurance and now he is
keeping silent. If they go on viola-
ting assurances like this, we would
not definitely tolerate it.

ot wERW et (FeET) -
e fag fagidt ¥ o s&qm@ o=

| 97 I 9T 2T X & 4L Q[ F
T T 3 92 g B AHAT F faww

w1 | 7 T & FeeAqw e @ |
afz Iu% forg arETT Y €Y 22 AR A
fadr 7 oY SuET W AAT g SATCAT |
A A Mg M= AR A A 5
AETT wY & 92 3 Ty I
e AF A g9 A THF AR F TS
TR TET & | AR IAHT ELEHA
FET AR |

Shri Shinkre (Marmagoa): Shri
Jagannath Rao said in the morning
that Shri Satya Narayan Sinha would
make j statement on that.

Shri Vasudevan Nair (Ambalapu-
zha): Sir, when the session started,
Government had proposed that there
will be a debate on external affairs. I
wonder how this is being left out. 1
think a debate took place in the
Rajya Sabha on external affairs. That
is, again, another instance to show
how the Government is treating this
House, because on such important
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subjects, I hope you will agree with
me, the Lok Sabha should have a
debate.

Secondly,—I do not know whether
I have missed it—there were some
supplementary Demands relating to
Kerala. I do not know whether he
read that out or he has missed it. What
hag happened to that? Can he post-
pone such a thing to the next session?
I do not know what has happened.

Shri Hari Vishnu Kamath: Sir, I
will be brief and make only the points.
Firstly, if -I hearq him aright, last
week, last Friday, he said that the re-
port of the Vigilance Commission, the
Central Vigilance Commission, would
be taken up in this sessionn He has
not made any reference to that in his
statement today.

Secondly, I am sorry that by mak-
ing this announcement, reading the
list of business, so late in the day and
not in the morning, he has unwitting-
ly, inadvertently......

Mr. Chairman: It was announced in
the morning that the statement
would be made in the evening.

Shri Hari Vishnu Kamath: He has
inadevertently, not deliberately, dep-
rived us of the right to table questions
for Tuesday, the 6th. If he had done
it in the morning, we could have
given notice by 3.15 p.m, and those
questiong would have been admitted
for the 6th September—Tuesday. I
would first, therefore, ask him, ask
the Leader of the House, whether
now—one day perhaps is too late—it
is due to his own fault, because last
Friday he should have announced the
definite extension of the session, even
when we asked him about it he left
it hanging in mid-air and he only
said that he may ask the House to sit
on the 3rd and 5th— when I raised
the question before the Speaker two
days ago he did not reply to that
question at all—because of the way
they have gone about this business,
the wayward fashion in which they
have gone about this business, to
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make amends for their conduct, they
should waive the rules, if necessary,
to ensure that on Monday the 4th—
we do not want Question Hour on
Saturday—but on Monday and Tues-
day there will be question hour.

Mr. Chairman: For those days that
\are being extended, there will be no
question hour.

Shri Hari Vishnu Kamath: There
should be.

Mr. Chairman: There will be no
question hour for those days.

Shri Hari Vishnu Kamath: Why?
Usually, when_the session is extend-
ed, we have question hour on those
extended days also. Only on
Saturdays we have no question hour.

Mr. Chairman: On the days that are
already announced in the time-table,
of course, you will have it, but on the
days that are being extended we will
not have it.

Shri Indrajit Gupta (Calcutta South
“West): Why not?

Shri Hari Vishnu Kamath: Even
then, on Wednesday there must be
question hour, because ten days notice
can be given. It is only because of
the blunder of the Minister that we
cannot have question hour on Monday
and Tuesday. I submit that the rule
might be waived so as to provide
question hour on Monday and Tuesday,
besides Wednesday, all the three days.

Shri Daljit Singh (Una): The discus-
sion on the Report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes is still pending
‘before the House. I may submit that
some time should be allotted for its
completion in the session.

st o foro wifew (magamer)

g A1ga, forgaes #1ee O fagges
g1z w1ET gHeAe faw 5@ @@ A
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IO FF 9T T FT gEAT AT AF
aAT Y g A, sw A g &

HEA F AA FIAAT AT % Fawae
1963 ¥ Ty dfeq FaTgT AT AEE
J g adr ¥ o T fear av froag

aamafa AT : qerg T A HfEw

it 3o fro mfew : o FaroEran
Tffy o9 agIg Wit ¥ 39 faw ¥
e ¥ 21 7% 1965 FY agr =+ fgar

... (cmaw®) @Hefq wEET, I
a7 9gT FEIR §, fcarfaat &1 9w
g AT w1y g7 & oAy gheaw T 9
7g 16, 1966 1 AH U Fex faur
fog# ag fawr qrg F &7 9= faar

&

“Now the Bill is ready. But, as
you know, I am told there is no
time to have this Bill introduced
during the present session. I shall
see that the Bill is introduced and
passed at the next session.”

& qoAT JTgaT § a§ F AL 7 gW
9 & fou g wifeat %Y 9% ¥ siex
R FEET AT AT R @ A &
fag o 92 <1 52 wgrer 957 F fog
dare &\ & wrod famch Fear € fF Ay
faqt wmr 9w oy 5 sfearfaet
Y, IF fagrfgdl FT wwracfog
TR WA TGN

st T T (3
¥ qrag welt ¥ wrdAar w5 g, foew
sfgdw &« §3 737, @ wfaqmwi &
FgT o7 @ & fF a1y qmr ary FT
& 3T B FAgd O A faew @,
7g wreare faar ot fF oy g9 ¥
faer sl 1 zafag A &7 faor &<
qTaT FIfgy W a8 qF@ T aw fw
oWt s ar wiesy § ?



7531 B.O.H.
Tro TA RAVEL Mg (FEETR) -
SgTRT A A1 9T W Y IgH AT &
foa ¥ §o W& a1 ST 9T T A
T H AR Fg5 ¥ &F aqr §F <A
AT FAT WA 7T AT, F5 AT G
o f6T T & By qEw w5 2 fF
F @ @1 a1, AT AqTFW A
g @ FE q@r 4 99 wwen 5o
ATHAT § | TAIAQ @ A § ag oA
S& g oy & g fagarfae &
TfaFTT w7 a1 7@ AT | AT W
& gt WEITE § TF ATAT FIAT 9Tg4qT
g v ag 3 ararfEamd) @ a5 F3 10
oF AT A g, WG F FAwRT F T
# AT F9Y @ FT F wrearad faar
a1, 39 F AT I3 W@ & TR @ AWM
SHid g sk e
JATT FETET AT IA I F O F aqm
g

ot fa Aremw (TE) 0 weEw
wgreg, & ag wvgar § 5 ag 9 20
atg oy, @S a9y A §, T H
I% FIT TR § AR @A 9. .

wamfa wEw - Mg AN T
#gr W€ ), | T g

ot frx Aemw : § qE g9 @
g | AT AT gaa g & fF w9 wfare
F1 AR gwe S wfare & gw & W@
R 8T 43 ARk W ey W[y
T =T qET T2 T faar a7 ay
|qIO FTH QA G FFAT §

Shri Sonavame (Pandharpur): I
would earnestly request the Leader of
the House to consider further exten-
sion beyond the 7th and complete the
urgent business suggested by Shri
D. S. Patil and Shrimati Sahodra Bai.
Another point I would urge is that the
unfinished discussion on the Schedu!-
ed Castes and Scheduled Tribes
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Commissioner’s Report should de com-
pleted. If that is left unfinished, a
very wrong impression would be given
to this section of the Scheduled Castes
and Scheduled Tribes.

Dr. L. M. Singhvi (Jodhpur): 1
would like to enter a plea with the
hon. Minister of Parliamentary
Affairs and the Leader of the House
that the Indo-Pakistan ituation
which is part-discussed should be
concluded and the Defence Minister:
intervene in the debate during this
session because we are very keen to
know his views and the position.

The railway accidents debate re-
mains part-discussed and only about
10 minutes more are to be utilised for
the reply to the debate. I would
request the hon. Minister to find ten
minutes somewhere in this session to
conclude that debate.

The third point is in respect of the
Unlawful Activities (Prevention) Bill
which has generated considerable
controversy in the country. I would
request him to persuade the Hon.
Minister of Home Affairs to postpone
the consideration of this Bill until the
next session.

I also welcome his agreeing to the
discussion on Gold Control on the 3rd.

Shri S. Kandappan (Tiruchengode):
I would like to join my voice with
the plea made by Shri Umanath.

Mr. Chairman: What has been said
need not be repeated. That will save-
time.

shri S. Kandappan: There are tens
and thousands of bidi workers who
are rotting and are on the verge of
poverty.

Mr. Chairman: That has been said’
already.

Shri S. Kandappan: That Bill has
already been passed by the Rajya
Sabha and is yet to be passed here. So,
I think, the hon. Minister would
kindly find time for this.
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Another important matter that 1
would like to bring to the notice of
the Leader of the House is the much-
talked of Language Bill. There is a
talk in the air that the Government
is hesitating to bring forward the
Language Bill because they are
afraid of the prospect of elections in
the Hindi speaking areas and I have
my own fear.

" Mr. Chairman: That has nothing to
do at the moment.

Shri S. Kandappan: It is relevant.
There were so many promises made
here in this House that they were
bringing the Bill very quickly. Even
in 1963 they made that promise. After
that they have repeated the promise
and still it is in the promise stage.
I would like to know from the Minis-
ter categorically whether they are
bringing this Bill in this session or
not. Let them say it openly,

AR gETET AEIET, WY F Aveaw
¥ & dadiw w14 A ¥ g w
=rgat g FF 9 e # faard @ weew
F 3 a=wrey 7y & Wiwor a9 F AT H
NfEEamE dasg AIgd
dag ¥ #Y W #R gAY agq ¥ weed
F s wrEHdor w7 WY werd fa@r am,
seagfaa we W7 fod ¥ ofFw 5w w
M T AT T AR 9g AT w3
fer mq 1 g dafEt wee F AT
ATAY, TE ASH AL & Iw A A
oY & rer e 2= AT & 9w g T
27 A TR T HIT 30 gL HTEHY
g MCE. ...

-gwiR APET - Ay @ gEdEe
a =&

=t famAe gigw : ag oY vew
Y §, SUFT AT FENG FIHIL F AT
g oR @ IO F gHe gt F
¢ gt qe gd & 1 A F o wmaw
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Fyda @ g i ow fs ag 7w 7
g % g7 faar war § Ay 5w
39 wHg fAere #T iF g F qIG
¥ faare fort fear sma

Mr. Chairman: Dr. Ranen Sen.

Dr. Ranen Sen (Calcutta East): My
point has been covered. I wanted to

emphasise the introduction of Bidi
and Cigar Bill.
Shri S. M. Banerjee (Kanpur):

There are only five points and I will
menticn them briefly. But the Min-
ister does not hear; both the Ministers
are talking.

Shri Umanath: Sir, “Order,
order” to them.

say

Mr. Chairman: Order, order.

Shri S. M. Banerjee: We would
request the hon. Minister kindly to
hear.

My first point is that, as announced
by the hon. Minister the motion about
the scrapping of gold control is likely
to be discussed or will be discussed
on the 3rd at 4 pMm. If I am not
wrong, only one hour has been given
to it.

Mr. Chairman: taken
up at that time.

It can be

Shri S. M. Banerjee: I would only
request the hon. Minister if it is pos-
sible, please discuss it on the 31st or
on the 1st because the situation  has
worsened.

The second point is that when the
Supreme Court’s judgment came in
connection with the Bonus Act, strik-
ing certain sections of the Bonus Act,
we were assured by the Labour Minis-
ter, Mr. Jagjivan Ram, that in this
session some sort of a Bill would be
introduced or he would make a state-
ment. I wani that some statement
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[Shri S. M. Banerjee]
should be made on this because we
may have many disputes on the
bonus during the Puja time, The
third point is this. It is quite clear
from the hon. Minister’'s statement
that the time has been extended upto
‘Tth practically to pass the Unlawful
Activities (Prevention) Bill. The law-
fu] assembly is being declared as un-
lawful. This dicussion should not take
place on the face of the advice given
by the Attorney-General—the Attor-
ney-General has given his advice
against this Bill.

The fourth point is that we should
have a discussion—does not matter
even if we have to sit upto 9th—, an
elaborate discussion, on the 56th Re-
port of the PAC. This is a very im-
portant report and we should discuss
that, It is not known whether the
Commission which is proposed to be
appointed—it is not the type of Com-
mission which we wanted—will deal
with the 55th and 56th Reports. We
want to know from the hon. Minister
whether the Commission that is likely
to be appointed will deal with the
50th, 55h and 56th Reports of the
PAC.

ot T fag (FTET) - AWy
TR, AT fad oF g & ) AT
HAT St § ¥ AT R fr 9w Agv
7 qar qq FT I3 § fF e N 9
837, oY f q&Y F17 o qEET "7 T
fF g o3 wiT {91 &) o 2, 9%

aamafe Aam : wET, wET | F
HIqY qg TCATT F&M {6 dt oy
uATIE fFar ot €, WX 99 9T ;T
$9 FgAT MRS & A T@ FEW |

=t o fog c ¥ ug A W E
fa e amgd 3 daw fear g 3 R
ATy et A o w4 & e
#23 #Y AE 3T | gw AW F FE)-
FJuAY § A T DWTH g8 & a9 SJrav
g, w1 ager @9 oman & fF EAE Wy
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FGT AT &, 919 AL i &7 AT a8
I &Y qgE qIY T gy ¥ fodr afe
g &7 frad o3 f& aq@ & 46
AT T 1 gatad Tar faorg aqf faar
ST R | WY HTH B G FIA F A
JAII-ATE IF a5 45 997 &, 9 T aF

43 7%y & FfET &2 gara et @
A
°

=t g AN fog o & sy s
qures fag 1 Ev ATT HF wEAT ATZAT
g | 8199 sAaT § fF grew ugw ¥
FI 5T FAT 41, IF F A A AT X
waet Frar fF &2 w1 a8 957 1 34
T FTH FT A1C 3797 & 5 97 sy
oA TEN g1 FFaT, Ay ¥ w43
IR & TR g9 #71 W gAY wagive
fwar =

Many suggestions have been made
and I have been reminded of some of
my commitments. I am quite cons-
cious of all those things. But I have
placed before the House the situation
as it is.

Shri Hari Vishnu Kamath: Emer-
gency.

Shri Satya Narayan Sinha: We
first thought that we would not extend
this session even by a day; later we
thought that we would extend it by
two days; now we have decided to
extend it by four days. It is not that
we do not want to sit but a large
number of members are ery very
anxious—maybe, a few members here
would not mind sitting even upto the
end of December—to go back to their
constituencies; because of the coming
elections, they have to go to their
constituencies and do many things;
naturally they are very very anxious.
What can we do?

You have seen that almost all the
members who want this thing or that
thing to be discussed are, prepared,
with all respect to them, to spend the
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time on non-legislative business. If
you see, we have practically been
working only for 3% hours every
day—I mean official business. We
havie worked it out, In this session,
somehow or other—] do not blame
anybody for this —the situation has
been such that we have worked every
day only for 3% hours. I am still
pr-pared to accommodate most of the
things which have been suggested and
about which I have made some com-
mitments, provided the House agrees
to sit late, til! 6 or 7 O’ Clock. (Inter-
ruptions) The difficulty is that some
of the members raise ths point of
quorum and the House has to be ad-
journed. I am really betwe:n, if 1
may use that expression, the devil and
the de~p sea. So what is to be done?
I request the hon. members who are
not interested in sitting late, for God's
sake, not to raise the point of quorum.
If we sit every day one hour more,
we shall be able to push through
some of the suggestions of the hon.
members. As regards the biri labour
Bill, I plead guilty because I had
promissd more than once; since the
hon. Member has again reminded me
of that, I would request hon. Members
to sit late if neccssary on some day
and pass it; if necessary, on the last
day we should sit late and pass that
biri Bill.

Shri Hari Vishnu Kamath: Let
there be a night session.

Shri Satya Narayan Sinha: It does

* not matter if there is to be a night

session or anything else. I am com-
mitted to that.

shri Hari Vishnu Kamath: I;et us
have a midnight session on the last
day.

Shri Satya Narayan Sinha: It does
not matter if we have to sit late, but
on that day, I would reauest my hon.
frisnd not to raise the point of quo-
rum again. If my hon. friends would
co-operate with us, we are prepared
and we can put through many things.
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If they do not co-operate and at the
same time stand up and say tlat this
thing has not been included unwitt-
ingly or inadvertently or that there
has been some waywardness 3nd so
on, that is not proper.

Shri Hari Vishnu Kamath: Delibera-
tely?

Shri Satya Narayan Sinha: My
hon frisnd’s vocabulary is so rich, and
he can use those phrases. But when
I try to hit him back he takes excep-
tion.

Shri Hari Vishnu Kamath: I do not
take exception at all.

Shri Satya Narayan Sinha: So, all
these expressions of views are there.
But I woulq still appeal to you about
on= thing. |

For instance, take the case of the
discussion on the international situa-
tion. I wou'd like to tell you that I
wanted to put it through. 8 hours
have been allotted to it. But as you
know, the session of the UN General
Assembly is there, and the External
Affairs Minister is going away. There-
fore, we cannot have it now.

Shri Dinen Bhattacharya (Seram-
pur): But the Prime Minister is here.

Shri Hari Vishnu Kamath: My hon.
friend the leader, is here.

Shri Satya Narayan Sinha: He
wants that I should discuss the inter-
national situation? What is this?

Shri S. M. Banerjee: Shri Dinesh
Singh is there.

Dr. Ranen Sen: The Leader of the
House should b> able to guide us in
matters of international relations as
well.

Shri Dinen Bhattacharya: He is the
seniormost Minister.

Shri Satya Narayan Sinha: At that
time, the Leader of the House was dis-
cussing it and dealing with it not as
the Leader of the House but because
he was the External Affairs Minister
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[Shri Satya Narayan Sinha]

My friend perhaps is forgetting those
things so easily.

Shri Vasudevan Nair: Before going
to New York, the External Affairs
Minister should know what we want
him to say there.

Shri Satya Narayan Sinha: The
difficulty is this. If we do not put
through these Bills in both the Houses,
it is no use passing them here. After
all, we have got two Houses. My hon.
friends must know that....

Shri Hari Vishnu Kamath: Abolish
that House.

Shri Shinkre: He should say ‘the
other place’.

Shri Satya Narayan Sinha: Unless
we put through those Bills in the
other House also, it is of no use. So,
all these difficulties are there.

So far as the Bill regarding biri
labour is concerned, I would still see
that it must be put through in this
session. It does not matter if we have
to sit late. But I would request the
House to co-operate and have it
passed.

Shri S. M. Banerjee: What about
gold control?

Shri Satya Narayan Sinha: About
Gold Control, I have already put it
down in the list.

Shri S§. M. Banerjee: My question
is about a statement in regard to the
release of those persons who had been
arrested, Those arreats are taking
every day.

Shri Satya Narayan Sinha: That is
not my concern.

In the end, if 1 have not been able
to fulfil some commitments which I
have made, if something which some
of the Members ea rnestly desire
should be put through cannot possibly
be taken up, I would only say that we
are all helpless in the circumstances
for which all of us are responsible.
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Mr. Chairman: From all this, two
things emerge. The first is that now
this House has to agree that it will sit
on the 3rd, 5th, 6th and 7th September,
1966. Do I take it that the House
agrees to sit on those days?

Several Hon. Members: Yes.

Mr. Chairman: The second is that
the Question Hour will be there only .
on the 7th September, 1966, because
only that would give clear 10 days for
the asking of questions. I would like
to make that very clear.

Now, we shall proceed to the mext
item.

= SR qRA(FTTT) - Heme
A4, I AW o geATE @ 9r 5
A geFTA AT WEAT T, TF X QT AT
3 % 39 Fr FAT KT AT 72T,
TG Q1 A7 TF AT IR a4 757 Fogey,
fedea fafaeez #Y 3T oA T R

Dr. L. M. Singhvi: What about the
Defence Minister’s concluding or inter-
vening speech?

=t Feamw fog . T 87 ar
Jag E A g | OF 3 F ATE AT
g oA 3, W A3 g aw
What  cannot be cured must be en-
dured.

Mr. Chairman; Now, we shall take
up the half-an-hour discussion. -

it wesew = ¢ fafe ARw
3 AT IE &, I T 0BT, ITHT IR
IAT AN faar &0

Shri S. Kandappan: It is not fair that
the hon. Minister of Parliamentary
Affairs should be leaving the House
in this manner when the hon. Member
Shri Kashi Ram Gupta is raising a
point.
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Mr. Chairman: Order. order. Now,
we shall take up the half-an-hour
discussion. '

17.30 hrs.

JOB SECURITY IN OIL
COMPANIES*

Shri Dinen Bhattacharya (Seram-
pore): Mr. Chairman, I am sorry that
I have to initiate this discussion when
the Minister in charge of Labour and
Employment is absent from the Housa.

Mr. Chairman: He is sitting here.

Shri Dinen Bhattacharya: I am re-
ferring to Shri Jagjivan Ram who can
deliver some goods. Otherwise, what
is the good of raising this matter?

Mr. Chairman: You may rest
assured about the Minister who s
present.

Shri Dinen Bhattacharya: My ques-
tion is very vital and long standing
but a simple one. It is whether Gov-
ernment is in a positon to guarantee
security of job for the employees of
the oil companies. This issue has been
raised so many times here and out-
side. But every time we have seen
some sort of bungling, whether it is
on this or that; that is why the em-
ployees are suffering. So I had ask-
ed for this half an hour discussion.
Some positive assurance and

com-
mitment must come from Govern-
ment, from the Minister in charge,

who is not only the Labour Minister
but also a Cabinet Minister, because

it concerns a policy matter of the
whole Government,.
Hundreds of complaints were

made by the employees and their
trade unions about the anti-labour
scheme and backdoor retrenchment
method adopted by the foreign oil
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companies. The matter also came up
before both Houses of Parliament for
discusson. 1 can here cite a letter
addressed to the Chief Controller of
Import and Export by the employees
of these oil companies regarding the
importation of accounting machines.
Long ago, in 1963, the employees of -
ihese companies cautioned Govern=
ment and requested them not
to issue any permit for import of
these machines which will cause a
serious situation regarding the em-
ployment position in these o0il com-
panies. But unfortunately as every-
body knows, this Government does
not care for the interest of the em-
ployees; it always looks to the
interest of the monopoly concerns,
specially the foreign monopolies, in
this case the foreign oil companies.
This request of the employees was
not heard by the Government as a
result of which the companies
brought in these machines and in a
very , tricky way introduced method

of ‘voluntary retirement’ in these
companies.
There was a tripartite committee

consisting of Government represen-
tatives, the employees’ repnesenta-
tives and the employers’ representa-
tives. After hard labour, the Com-
mittee produced a report. I do not
know why uptil now that report has
not been laid on the Table of the
House so that Members would be en-,
abled to know what are its contents.
Even now I request Government to
place it on the Table so that we can
know what is there in it.

So far as I have gathered, the
terms of reference of the Committee
are as follows:

“The Tripartite Committee
would look into the whole prob-
lem of job security and reduc-
tion of staff.... The investiga-
tion would include an examina-
tion of the nature and extent of
introduction of machines and






